
NATIONAL COMPANY LAW TRIBUNAL
NEW DEI-HI BENCH

NEW DELHI

CORAM:

PRESENT: SH. R.VARDHARA'AN
HON'BLE MEMBER (J)

I _D +v'^io6(N.q bv€(_ G-_A
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SH. M.K. HANJURA
HON'BLE MEMBER (J)

ATTENDANCE-CUM.ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.09.2016

NAME oF THE CoMPANY: tws. Mrs. Malti Bhargava v/s. M/s. caxton press hlt. Ltd. & ors.

SECTION OF THE COMPANIES ACT: 58/59
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ORDER

Learned counsel for the parties are present, Learned counsel have stated that the paid-up

capital ofthe company in the matter under consideration is more than Rs. 50 lakhs. That being so, the

matter shall be llsted on 28.09.2015 before the Hon'ble court no. 1 for further future directlons'
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